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Gazette of nuna dsted the 
5th August, 1967. 

Cii) The customs and Central 
Excise Duties Export Draw-
back (General) Forty-
eighth Amendment Rules, 
1967, published in NotifIca-
tion No. -G.S.R. 1172 in 
Gazette of India dated the 

August, 1967. 

(iii) The Customs and Central 
Excise Duties Export Draw-
back (General) Forty-ninth 
Amendment Rules, 1967, 
published in Notification 
No. G.S.R. 1173 in Gazette 
of India dated the 5th 
Augus, 1967. 

(iv) The Customs and Central 
Excise Duties ExpQrt Draw-
,back (General) Fiftieth 
Amendment Rules, 1967, 
published in Notification No. 
G.S.R. 1174 in Gazette of 
India dated the 5th August, 
1967. [Placed in Library. 
See No. LT-I382/67.] 

REPORT OF MADRAS REFINERIES LIMITED, 

MADRAS 

fte MinIster of state In the Minis-
try 01 PetrolellJD and Chemicals and 
of PllUll1lng and Social We_fare (Shrl 
Bal'hn Ramalah): Sir, I beg to lay on 
the Table:-

(1) A copy of the Report Of the 
Madras Refineries Limited, 
Madras, for the Period 30th 
December, 1965 to 31st March, 
1967 along with Audited Ac-
counts and the comments of 
the Comptroiler and Auditor 
General thereOn, under sub-
section (1 ) of section 61DA 
of the Companies Act, 1956. 

(2) Review by the Government on 
. tAe working of the above 
Company. [Plaued in Library. 
See No; LT-1183/67.] 

STA'l'BMENT ON THE I'LOOD BI'l'UAnoN: 

IN TIll: COVN'l'RY 

The. MInIster of Irription ~ 

Power (Dr. K. L. Bao): I beg to lay 
on the Table a statement on the ftood 
situation in the country. [Placed in 
Library. See No. LT-1384/67]. 

DELHI SPECIFIED FOOD AlITICLES (MOVE-

MENT CONTROL) SECOND 

AMENDMENT ORDER, 1967 

The Miruster Of State in the Minis-
try of Food, Agriculture, CommlUlity 
Development and CooperaUon (Shrf 
AnDa8abib Shinde): I beg to lay on 
the Table a copy of the Delhi Specified 
Food Articles (Movement Control) 
Second AmendmE:-'llt Order, 1967, pub-
lished in NotiflC'3tion No. G.S.R. 1192 
in Gazette of India dated the 3rd 
August, 1967, under sub-section (6)' 
of section 3 of the Essential Commodi-
ties Act, 1955. [Placed in Library .. 
See No. LT-I385/67.] 

NOTIFICATIONS UNDER THE ALL INDIA 

SERVICES ACT 

The Minister of State in the MinIs-
try 01 Rome Afta1rs (Shri VldYa 
Chal"llll Shukla): I ·beg to lay on th. 
Table a copy each of the following 
Notifications under sub-section (2) of 
section 3 of the All India Services Act,. 
1951:-

(1) G.S.R. 1082 published in 
Gazette of India dated the 
2.2nd July, 1967, making cer-
tain amendment to Schedule 
UI to the Indian AdIninistra-
tive Service (Pay) Rules. 
1954, 

(2) G.S.R. 1112 published in 
Gazette of India dated the 
29th July, 1967, making cer-
tain amendments to Schedule 
In to the Indian Administra-
tive Service (Pay) Rules, 
1954, 

(3) The Indian Police Service 
(Uniform) Amendment 
Rules, 1967, pubU,hed in Noti-


